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1455 hes,

EXPORT-IMPORT BANK OF INDIA
BILL

MR, DEPUTY-SPEAKER: Now,
the House will take up next item on
the agenda. Shri R. Venkataraman to
move the Bill

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir,
I beg to move:*

“That the Bill to establish a cor-
poration to be known as the Ex-
port-Import Bank of India for pro-
viding financial assistance to ex-
porters and importers, and for fun-
ctioning as the principal financial
institution for coordinating the
working of institutions engaged in
financing export and import of geods
and services with a view to promot-
ing the country's international trade
and for matters connected there-
with or incidental thereto, be taken
into consideration.”

Hon, Members are aware tha: the
question of getting up a specialised
institution, for financing our interna-
tional trade has been considered by
a number of committees. The getting
up of an expory import ban was ear-
lier considereq somewhat premature
and instead the international financing
wing wag established within the In-
dustrial Development Bank of India
to help discharge the functions of an
export bank. In view, however, of
the growing import bill ang the need
to expand our exportg in the face of
keen international competition, it was
recognised that the time had come to
establish an institution which, apart
from coordinating the activiteg of
other institutiong engaged ip flnancing
exports could also adopt innovative
approaches necessary to meet the
needs of the contemplateg expansion
in our foreign trade and the growing
needs of the exporting community.
The Government, therefore, decided
to set up an Export Import Bank,

TR

Bank, its management, resources and
functions. I would only like to draw
thei.r.ttmtxmtameofthemore
salient featureg of the Bill

The Export Import Bank ig being
set up ag a statutory corporation fully
owned by Government go that the
Bank has the status, opé-
rational flexibility ang acceptance in
the internationa} trade and finance
community and at the same time, the
Government is able to provide effec-
tive direction to the policies of the
bank,

The genera] direction and manage-
ment of the Bank sha]]l vest in the
Board of Directorg of the Bank which
would have nominees not only of
Government, the Reserve Bank and
the Financial Institutiong but alse of
the exporting community.

The Export Import Bank will con-
centrate on grant of deferreq pay-
ment, credit of medium and long term
duration and on issue of guarautees
either by itself oy in consortium with
commercia] banks, It would also ex-
tend refinance facilitieg to commercial
banks in respect of the export credits
granted by them. Short term export
credit will continue to be handled by
commercia] banks and the Export Im-
port Bank will handle such iransac-
tiong only when gpecially equired.
The Bank will also undertake mer=
chant banking ang development kank-
ing functions as considered necessary
finance promotional activitieg and
undertake counselling gervices.

Care has been taken to sce that
adequate nesources are available to
the new institution for the perfor-
mance of itg severa] activities. Thus,
apart from its paid-up capital, its
resourceg would include loans from
Government ang market borrowings

*Moved with the recommendation of the President,
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by sale of bonds and debentures. The
Bank will be able to enter the inter-
nationa] money market gnd raise for-
eign exchange loang ag and when re-
quireq subject to an overal] control
by Government. It ig also proposed
to allow the Export Import Bank
access to the ghort term ang long
Inmmdin funds of the Reserve Bank of

The Bill furthey provideg for the
establishment of a gpecial fund to be
called the Export Development Fund.
Thig Fund will be used mainly on re-
search, training, survey, market intel-
ligence etc. in connection with India's
international trade,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What gbout CIA
Intelligence?

SHRI R, VENKATARAMAN.: 1 will
answer it when I reply.

SHRI JYOTIRMOY BOSU: You
have your Cabinet colleague.

SHRI R. VENKATARAMAN.: Ag I
have said before, the management of
credit and investment finance for ex-
port promotion in an increasingly com-
petitive international market ig becom-
ing more and more complex, It s,
therefore, our intention to establish the
Export Import Bank as a flexible and
a strong institution capable of res-
ponding quickly and effectively to the
legitimate demandg of the exporting
commumty, particularly in the field
of project exports, I am confident
that the new Bank will achieve the
objectives for which it is being set up
ang ] would request the hon, Mem-
bers to extend their full support for
the setting up of this new organisation.

I now request that the Bil) may be
taken up for consideration,

MR. DEPUTY-SPEAKER: Motion
moved;

“That the Bill to establish a cor-
poration to be known as the Ex-
port-Import Bank of India for pro-
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viding financia] assistange to ex-
porters and importers, and for func-
tioning as the principa] fimancial
institution for co-ordinating the
working of institutions engageg in
financing export and import of goodg
and gerviceg with a view to pro-
moting the country’s intecrnational -~
trade and for matterg connected
therewith or incidental thereto, be
taken into consideration.”

Now, Mr. George Fernandeg has
made a gubmission, I wil] read it out.
Under Rule 109, he says, he wants to
move;

“That the Debate on the Bil] be
adjourned.”

On his letter, I will now give my
decision, Rule 109 gays that at any
stage of a Bill which is under discus-
sion in the House, 3 motion that the
debate on the Bill be adjourned may
be moved with the consent of the
Speaker. Now, I am pot giving my
consent,

15 hrs.

SHRI GEORGE FERNANDES
(Muzaffarpur): Sir, the ‘Business
Standard’ stateg that there is a »2reon
who is a C.ILA. Agent in the Cabinet.

(Interruptions)

SHRI SATISH AGARWAL (Jai-
pur); Let the Government contradict
it.

MR. DEPUTY-SPEAKER: 1 have
given my decision. I am not giving
my consent,

SHR1 SATISH AGARWAL: We do
not doubt the integrity of the Cabinet
members,

(Interruptions)

MR. DEPUTY-SPEAKER: I have
not given my consent.

SHRI GEORGE FERNANDES. Will
you please ask the Government to
make g statement on this?
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SHRI K. P. UNNIKRISHNAN
(Badagara): I am seeking 5 clarifica-
tion from. you.

MR, DEPUTY-SPEAKER: No, no.
There is no discussion now on this. He
asked for my permission and I have
said that I am not giving my consent.

PROF K, K. TEWARY (Buxar):
Sir, on many occasions the Chair has
ruled that on the basis of the news-
paper report, nothing can be discus-
sed

.

SHRI GEORGE FERNANDES: The
report says that the Home Minister is
convinced.

MR, DEPUTY-SPEAKER,; Now, Mr.
T, R, Shamanna to move his Amend-
ment,

SHRI T. R, SHAMANNA. (Bangalore
South): I beg to move:

“That the Bill be circulateq for
the purpose of eliciting opinion
thereon by the 30th September,
1981.” (1)

MR, DEPUTY-SPEAKER: Mr. M9ol
Chand Daga to move hig amendment.

SHR] MOOL, CHAND DAGA (Fali):
I beg to move;

“That the Bil] to establish a cor-
poration to be known ag the Export-
Import Bank of India for providing
financial assistance to exporters and
importers, and for functioning as
the principa] financia] institution for
co-ordinating the working of institu-
tions engageq in financing export and
import of goods and serviceg with
a view to promoting the country’s
international trade ang for matters
connected therewith or incidental
thereto, be referred to a Select
Committee consisting of 11 mem-
bers, pamely:—"

Shri Satish Agarwa]
Shri xa\’ie;' Arakal
Shri Dalbir Singh
Shri Ashok Gehlot
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Shri Nibat Singh

Shri Ratansinh Rajda

Shri Bhola Raut

Shri Tepeshway Singh

Shri Atal Bihari Vajpayeg
Shri R. Venkataraman; and
Shri Mool Chand Daga

with instructions to report by the
1st December 1981,* (14)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, thig venture of
having an Export-Import Bank, ac-
cording to me, amounts to cutting
your own pocket and starving your-
self, We have become the most starv-
ed nation in the world. On tlie gne
hand we are importing edible oil
valued at over Rs, 600 croreg and on
the other we are exporting groundnut
kernels. On the one hand we are im-
porting milk powder mixed with
bacteria and on the othey we are
exporting the maximum quantity of
oil cakes, Today, after 33 years of
independence—out of 33 years about
30} years of Nehru dynastic rule—
this country hag become dependent on
imports of basic items like wheat,
sugar, milk, edible oil, cement, steel,
Australian Pulses, etc. The Australian
farmers have now taken up to pulse
cultivation for Indian markets,

PROF, K. K, TEWARY: Sir, refe-
rence to ‘Nehru dynasiie rule’ must be
expunged from the proceedings.

MR. DEPUTY-SPEAKER: I wilj go
through the records, Anything un-
parliamentary would definitely be
expunged.

(Interruptions)

MR. DEPUTY-SPEAKER: I will
look into it,

SHRI JYOTIRMOY BOSU: The
result ig more impoverishment in the
country and more enrichment of the
capitalist nations., Sir, it ig a matter
of deep ghame and immense danger
that the country has hecoma depen-
dent on imports of vital basic items.
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And the outcome is poltical subser-
vience. You have mg merg] or any
other right; you have not the strength
to fight Americans and you cannot
survive without thei, commodities and
money. That jg your planning. We
happened to have the homour of be-
ing one of the poorest nationg in the
world and if I remember correctly,
we gare among the three poorest
nationg in the world, Ethiopia, Bangla-
desh and India. We are in this roll
of honour after 33 yearg of planning.

The main job of this bank wil] be
to give al] the national natura] re-
sources and the cheapest Indian labour,
—g total combined effort—at a highly
subsidised and at a fraction of the
legitimate value to the richer people
in the world. Shri Venkataraman is
in a position to understand, but 1 have
great doubts whether many of his
colleagues will understand it. Let
Shri Venkataraman enlighten us, what
ig the gifference between thig pattern
of trading and the pattern of trading
and business which was there when
we were & subjugateq race, the colo-
nia] pattern. We are gelling finished
goodg as raw material, for example
tea textiles, jutes goods ang so many
other jtems, We are selling semi-
finished goodg as finished moodg to
bypasg the law, for example export
of hideg and gkins.

You have the slogan ‘export or
perish’. But by exports what we earn
ig only g fraction of the end price, I
have compileq a chart of priceg for
tea. What do the end consumers pJy
for the loose tea? We calcuiated and
we found that they pay betweep 8 to
14 times of what we get here at the
port of ghipment gnd the entire inoney,
the gifference between the consumer
price and the producer’s price is being
grabbed by the multi-nationalg in
between. The other day I have been
to Madras to see the shoe industry
and the tanning industry. We found
that shoeg were bemng manufactured
for export to Denmark. There were
ladieg shoes, rubber gole, good and

Shri Venkataraman i; now doing the
job for the recipients of Rs, 520,

I compare the Indian balance of
trade with a peservoir where the inlet
Pipe is 17 and the outlet pipe ig 2”.
You may push in ag much water as
you want through this 1” pipe, but
your reservoir wil] remain dry; your
balance of trade will be at a deficit
and it will be a growing deficit. You
cannot escape from that. The white
capitalists would not allow you to
have even a reasonable portion of the
earningg that you make. Your eco-
nomy wil] be dictated by the capitalist
nations and the Americang are head-
Ing the team. I will give you enough
examples

Besides this, there are instanceg of
massive invoice manipulalions As
Chairman of the Public Undertukings
Commitiee, we had the opportun:ty
to examine certain establishmients of
Shr1 Vankataraman. Here is a report
on economic offences. Shri1 Vankata-
raman would have perhaps seen the
report on the Jute Corporation of India
also, There were economic offences.
You will see the invoice mampulatlion
galore. And the Commititee has re-
commended prosecution of ths Direc-
tor of Enforcement, Mr. Jain, and the
Deputy Director of Enforcement, Why?
Because they were hand in glove. In
one under-invoicing case, it wag found,
in the House of Jettis, Singhania in
only one item Rs. 4.5 lakh wag dis-
covered. What are you trying to do
Mr. Venkataraman? And they went
to a drill. They got hold of Indian
Civil Servants. They are neither
Indian nor civil and the service was
never known to them. M G. Kaul is
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dead std gans. Let him be whéle he
1y or wherewer ip pot. D6 you know
that they adinittej after examining
the Chamberg of Commerce spokes-
men, who themselves were the culpritg
that the inwvpice manipulstion iz to
the eitent of Rs, 240 crores here,
Mr, Deputy-Spesker, 1 say it with my
responsibility today that if a therough
probe is made by persons who are
capable of conducting it, you will find
that the country is losing mothing
short of Rs. 1500 crores a year through
invoice manipulation alone. I have
come to politicg from a commercial
house and I know how subtly it is
done. But who can makg this Gov-
ernment understand because they
know they owe their positiong to these
people,

Sir, on the one hand thig is the
position, om the other ig the import of
unnecessary surplus, outdated, sub-
standard items at inflated price. And
what ig the position Mr. Venkata-
raman? Ag a seller, you are at the
buyers’ market ang as a buyer, you
are operating in the gellers’ market.
Next to you is the gentleman from
Gujarat, who wunderstands business.
But I don't understand whether after
coming here you will be able to talk
about the business sensibly.

Sir, the economy of thig country is
in the hands of the Americans, Now
the report comeg CIA man is in the
Ministry. Four clues have been given,
It is fixed in the Ministry of Industry
anathatthewnilterhknbwn.ith
alleged, to have a very close connec-
tion with a big house in North India,
one of the big fiveg in the country.
He ig the paper tycoon, sugar tycoon,
tycoon in everything. May be he is
his commander-in-chief's emissery
plenipotentiary. You cannot disown.
You don't hurt the bloody plenipo-
tentiary even when in danger. How
has your Rg, 4,500 croreg come, secret
clauses will be divulgeq which will
put you under political disadventage.
Sir, the Brown Sahibg of the new
culture, and I gay with deep regret
angd shame ig this country, we bullocks
have been made to earry the beef.

We bullock; have bee, made to
carry the beef. That jg {he policy
we are following. Sir, I can tell
you this much that no mulfi-

1 or big house will stay
one day if are unable to do
invoite manipulation in the country.

Sir, I have already asked Mr, Ven-
kataraman to go through the Econo-
mic Offences Report. In one case a
crore and a quarter. British companies,
Bungee and Company, Louis preyffus,
Bird anq Company Joot unchecked,
pay the money at the right place to
the right person, right amount, nobody
ig touched. You can get holq of the
Report ang you explain to the House
why Mr. Jain, Joint Director of En-
forcement, Deputy Director of Enforce-
ment, Mr.#Kaul were not prosecuted,
They cannot be prosecuted because
they blackmail the politicians. They
will say I have got thig chit and I
have got that chit. You cannot touch
us,

Sir, why this Bill now? It was
thought about earlier. May I tell Mr.
Venkataraman, whether you admit or

MR. DEPUTY-SPEAKER.; You have
not heard him gaying that he wag
moving the Bill. He said that he is
mov:lng the Bill.

SHRI JYOTIRMOY BOSU: Why
this Bill now? Let ug be somewhat
serious. It ig a very gerious matter,

MR, DEPUTY-SPEAKER. I am
very happy he is very serious.

SHRI JYOTIRMOY BOSU: There
is an English saying—it cannot be
taken literally—"One should not throw
pearls before swines!'

SHRI R. VENKATARAMAN: The
question is which is the swing and
what are the pearls.

SHRI JYOTIRMOY BOSU: You are
in the Treasury benches. “Heads 1
win; tails you lose, The king cen do
no wrong."
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The booster is the Tandon Com-
mittee report, Who iz Mr. Prakash
Tandon? Who iy this super-author?
A life-timg gervant of the largest,
multi-national in the country, viz
Hindustan Lever. I have known it in
Britain as Unilever. Levers of the
universe, They controlled everything.

In the socialist countries, ie. after
the whole of East Europe went red, if
I remember correctly, they lost 240
Yactories ang industries. Communists
can deal with them. Now Indig has

a new pastur.. and looting
ground. Thig Prakash Tandon ig the
handmaig chap, the Brown Sahip of
the multi-nationals. Angd this Hindus-
tan Lever were caught in their com-
pound adulterating oi] for production
of Dalda at Ghaziabad. They sgpent a
lot of money and got out of it.

Now we havg got a great man: one
of the key figures of 1966 devaluation,
Shri Lakshmi Kant Jha. He ig the
Super-Finance Minister. Mr. Ven-
kataraman, I don't want to make you
feel small. H, is your Super-Finance
Minister. Hg is the chairman of the
Economic Policy Division. You be-
come the accountant. He becomes
the managing director. You have no
say. And th, supreme godfatherg are
the Americans, the Pentagon, Wash-
ington, Internationa] Monetary Fund
and the World Bank. **They in-
structions from there. They come for
taking instructions, ang go yor taking
instructions. That is how it iz done,

I caution you, Mr, Venkataraman,
that these Internationa] Monetary
Fund transactiong ang the treaty or
agreement may prove to be the politi-
cal grave-yard for you. Kindly
remember what happened to Mr. C.
Subramaniam in 1966. Remember
what happened to Mr. Asoka Mehta
and Mr, Sachin Chaudhuri.

PROF. K. K. TEWARY: Irissona
point of order.
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S8HRI JYOTIRMOY BOSU: Sir, do
you allow the ruling party members
to interrupt al] the time?

PROF. K K. TEWARY: Igmon a
point of order. (Inierruptions) He
has been levelling charges indiscri-
minately, He hag mentioned many
individuals. He has mentioned Mr.
Jha as® * of multi-nationaly and
America. I would like to know
whether he hag given in writing be-
fore, that he would like to raise this
matter in the House.

MR, DEPUTY-SPEAKER:
g0 through the records.

PROF, K. K. TEWARY: This should
not go on record.

I will

SHRI JYOTIRMOY BOSU: Does
Mr, Venkataraman require the assist-
ance of Mr, Tewary? Am I {o repeat
that I am throwing pearls before
swines?

Sir, it is a very serious and impor-
tant matter. Iy somebody wants to
become 4 Deputy Minister, we will
plead with the Prime Minister, But
this is not correct (Interruptions)

MR, DEPUTY-SPEAKER-
sonal accusations.

No per-

SHRI JYOTIRMAY BOSU. I would
repeat, ag & person whg respects Mr,
Venkataraman: ‘“Remember the days
of 1066. What happened to Thiru
Commission, Shri Asoka Mehta and
Shri Sachin Chaudhuri? What hap-
pened to them? I only caution you:
LMF. may be the politica) graveyard
for you” I have given a notice for
saying it on the Table of the House.
Now I would like to lay it on the
Table of the House. Mr, Venkatara-
man, if I remember, had said that he
wolud make it public—Prakash Tan-
don Committe, Report. Since he did
not do it, I had to obtain a copy of it
through dubious means: and I have to
lay it on the Table of the House.

**Expunged as ordered by the Chair.
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MR, DEPUTY-SPEAKER: I wil

examine it.
AN HON. MEMBER: He is casting
an aspersion.

~ SHRI JYOTIRMOY BOSU: No as-
persion.
PROF, MADHU DANDAVATE

(Rajapur); He ig casting an aspersion
on himself,™

(Interruptions)

MR. DEPUTY-SPEAKER: There-
fore, I ghall not expunge it,

SHRI JYOTIRMOY BOSU: Rule
380 does not cover it. He had pro-
miseq to make it public. Mr, Venka-
taraman, wil] you kindly tell ug why
did you not do it? Therefore, I had
to take this task and do it,

MR. DEPUTY-SPEAKER:
go through it.

I wil

SHRI JYOTIRMOY BOSUyU; I will
quote from that Report. On page 5,
it says, “Undue bias towards jmport
substitution.” Can you imagine about
1t They talk about self-reliance and
so on. On page 5, it says as follows:

“Export profitability ig lowered
by undue biag towards import subs-
titution in trage policy higher rela-
tive rates of inflation compareq to
inflation abroad and an inappro-
priate exchange rate. An effective
export strategy must counter all
thes, biases. It must ensure that
over time the biag towards import
substitution §s progressively reduced
and in the interim these disadvan-
tages must be compensated.”

Why do vou open it tp multinationals?

Then further on the same page, it says
as follows,

“The expory strategy Yor the
eightieg ghould not be based on the
Principle of UWmiting concessions
offered only to 100 per cent export
orienteq units. There ig scope for
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thege units and we endorse the con-
cept of extending to them privileges
normally available only in free trade
zones.”

There are s0 many things. Then i
further sayg ag follows:

“At the present leve] of cash assis.
tance of Rs. 300 crores, an gdditiona]
10 per cent,, Rs 30 crores ghould be
an incentive worth trying.”

Why not 100 per cent? Mr, Prakash
Tandon must haye liked 100 per cent,
but gomebody in the committee must
have objected to it and said, no, no,
make it reasonable and increasa it later
on. Then it further says as follows:

“At the same time existing penalt.r
ruleg shoulg be enforced vigorously.

Then on page 7, it says as follows:

“Exportable surpluses do not al-
wayg arise automatically, Some-
timeg when there ig a shortfall in
production or indigenoug production
an adequate gcale js yet to be deve-
loped, ther, tends to be a tempo-
rary conflict between domestic con-
sumption ang export. Since export
markets onCe lost can hardly be re-
gained, 5 part of the production
must always be made available to
earn needeg foreign exchange
through, if necessary, temporary res-
traints on home consumption.’

You starve, Do not east fish. Do not
drink milk. Let the o0i] cake be ex-
ported. You stop taking sugar. They
will only import it for buffer gtock as
they are saying for wheat. It is the
biggest joke. Then on page 8, it gays
as follow:

“We should seriously review the
role of public sector trading infras-
tructure of STC, MMTC, PEC,
HHEC and otherg to take some basic
decisions on whether international
trading can gperate effectively in an
administrativ, cu'ture of muilti-
tiered accountability...”
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Can you imaging thai? You destroy
and close down your public secier
units, Mr. Prakash of Hindustan Le-
ver Ltd. adulterated oi] and dalda
business. wanted you to close
down the public undertakings—no
public ownership. The whole thing
ig full of this. I would like to Iy it
on the Table of the House. I have
given you a notice in writing. I re-
quest that a zerox copy of it be made
available because this is the only copy
that I have been able to get.

Mr, Venkataraman, we are making
an earnest appea] to you.

MR, DEPUTY-SPEAKER: A few
wordg agbout Export Import Bank of
India Bill

SHRI JYOTIRMOY BOSU: What
else do you think I am talking about?
What else? (Interruptions) I did
not know that you are short of hear-
jng. Mr Dhillon used to complain,
that he hag to take aspiring agnd put
earplugs.

AN HON. MEMBER: He doeg not
need aspirin.

SHRI JYOTIRMOY BOSU: Now
he glves once in a while, an aspirin
to us. (Interruptions) If you waht
to know some details about this you
can read page 21 and pege 44 You
will get an insight of the Bill. Have
you got it before you? (Interrup-
tions).

MR, DEPUTY-SPEAKER: I have
got it.

SHRI JYOTIRMOY BOSU. Please
read, it. Now, about the Statement
of Objections and Reasons., (Inter-
ruptions)

SHRI K. P. UNNIKRISHNAN: Is
the presiding officer required to read
all this?

SHRI JYOTIRMOY BOSU: The
Presiding Officer can go to bed at 8.30

of Tndin By . 39

ahd go tarough the debatss thiet,
(Interruptions) Mr. ﬁm&
why are you getting -in
matte; of nationalisation of loreign
banks? Can you tell us? You are
creating an Export Import Bank, Yeu
want to mortgage it to the nationalis-
ed bank and the Board of Directors
will be importing the special exper-
tise. Do you not understand? Then,
do you know what the nationalised
banks do? 1 have g feeling that you
are :n the habit of reading. I do not
know about your friends sitting next
to you. If you kindly get the P A.C.
report about 1ihe National and
Grindlays Bank loot, we could have
exiracted no less than Rs. 18 crares
frum the National and Grindlays Bank
who have illegal remittances abroad
under different heads without paying
Income-tax! They are not touched.
So powerful and so many old docu=
ments in their cupboards; they can
blackmail the ruling class in this
country.

AN HON. MEMBER: Ruling class
in Bengal)

SPRI JYOTIRMOY BOSU: No,
Ruling class in Centre.

MR. DEPUTY-SPEAKER: Please

coruplete. You have already teken 30
mit.utes,

SHRI JYOTIRMOY BOSU: I wou'd
say, that this is a master plan. This
is a master plan. Master Plan Ranga
garu! (Interruptions). Yes, I know
that. And the joint effaris of Inter-
national Mohnetary Fund, World Bank
and the publishers, Prakash Tandon
and Company Limited. Prakash
Tandon! And that is why precisely
for giving you Rs. 4,500 crores with
all sorts of insulting clauses atteched
to it, seen and unseen~I will not
bother about it. Strlke have been
banned. One of the conditions impos-
ed, on the American pattern. (Inter-
Tuptions) When there was & Railway
strike in 1974 the Prime Minister went
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io Teheran afier about fen years.
Kissenger was there, A meeting took
place. A telegram came from
Teheran saying “No bonus for Rail-

ways.” We are not so big idiots as
they think. We may be. . . (Infer-
ruptions).

Now, a number of very eminent
economists have clearly stated, the
whole thing, like Lati Xaht Jha,
IMF, World Bank, and**—the whole
thing is given clearly. (Interruptions)

MR. DEPUTY-SPEAKER: They are
all Government servants, Do not
mention names. You carry on.

SHRI K. P. UNNIKRISHNAN: Is it
an insane word?

SHRI JYOTIRMOY BOSU: I want
to mention thay Greek warrior wha
invaded India. I want to mention
that name. (Interruption).

Now, ma'ay eminent economists have
signed this statement, including Praf.
I S. Gulati. He is not a bad man. (In-
terruptions) I have not said anything.
Professor I. 5. Gulati, Professor A. K.
Bagchi, Professor Nirmal Chandra,
Professor Deepak Nayyar, Professor
Ranjit Sau, Dr. R. K. Rangnekar, Pro-
fessor Dipak Banerji, Professor

Krishna Bharadwaj. What have they
state?

“The present balance of payment
situation ig diffcult. . .”

AN HON. MEMBER: Who prepares
these statements? CIA men?

SHRI JYOTIRMOY BOSU: They
have got CIA men. (Interruptions).

MR. DEPUTY-SPEAKER: You

starfed at 3.03. Now it is 3.30, Kindly
conelude.

SHRI JYOTIRMOY BOSU: How
can I? You cannot regulate them,
(Interruptions)
MR. DEPUTY-SPEAKER: Profes-
Sors should never get angry!
SHRI JYOTIRMOY BOSU: Mr.
Rams brother is getting inyolved)

They have said very clearly—kindly
make a note of it—

“The present balance of payments
situation 1s difficult; nevertheless, we
maintaia that there is still con-
siderable scope for saving foreign
exchange by curbing unnecessary
imports and increasing domestic
capacity utilisation in the import-
ables sector, TInstead, the present
policy tends to rely almost entirely
on the wishful thinking that Indishn
exports can be increased massively
even in the context of the current
world recession. I'n this pursuilt of
export promotion, imports of goods,
technology and capital are being
liberalised in an unthinking manner. -
The reluctance of the Government
to mobilise domestic resources has
led to a deliberate increase in the
import content of output even at
the expense of the utilisation of
domestic capacity and technological
capability. Even the recent decision
to import wheat, sugay and edible
ailg could have been avoided if a
different set of domestic pollcies
had been pursued.

Import liberalisation, let it also
be added, hinders the growth of
Indian’ science and ‘technology,
impedes progress towards technalo-
gical self-reliance and worsens the
prospects of employment generation.

Such a general policy towards
import liberalisation is reinforced by
the IMF' and alsg the World Bank.
This is now leading the country along
a suicidal path of borrowing from
the Fund on an unprecedented scale,
which only postpones the day of
reckoning with the balance of pay-
ments problem and also gives the
IMF the power tp impose itg own
style of economic digcipline, One
of the first cagsualties of such ‘dis-
cipline’ m'ght well be the food-for-
work programme and the public dis-
tribution system, which offer some

**Expunged as ardersd dy the Chair.

1283 1814,
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Shri Jyotirmoy Bosu

protection to the poor in our coun-
try . . ." ete

1 would request you Mr. Venkatara-
man, to ensure to your best, whatever
you can, because you have no free-
dom, I know . .

AN HON. MEMBER: Are bap/

SHRI JYOTIRMOY BOSU: He has
freedom? 1 agree, you have enough
freedom. Let us see. Kindly save
the country from a complete economic
ruination. We do not want a second
set of Latin American countries in
this part of the world. And, that is
what you are trying to do at the
present moment. You have given a
blank cheque to the Yankee blood
suckers!

o AR Wy e (o) cSreasy
THRE, § AR @ fF FRd w
feermr @ orar &t weer 9, R
T @ T ag FAd qv Ty a
T g1 | 4w 3w s @
fs famr &Y ot aglaar & @r o
st § I F@@T SrAr, Ur FT
fegia & w1 arm @F wifec wa
al% surm fRamar swr ffew i
oY us ¥@ Ao qrfagie fae T
¥ W @, AW IT WC IR wgAr
adl 31 IR 40 Frar wodr e
¥ fag

AW TF aTE FwEh @) g o
wFiE TNE &F oT gEar W
gar @ § W ¥ waw ¥ F s
AT W, AY ATEE ARG FTR-
T FT IR 2@ § IE F ARl
ge sizew fray & AfFr wF wax
W q@ R faw ¥ ug wd @y
1 g 74 5 N Ao 200 Fow
FT FhTT G0 3 & Iq dfieT A
W #1 wur food fadq? qf o

worw ot we o gar ax fag ¥
ag fear § K@ Gar W g G
AT TG FITIRET RIYT 7T
& s fred famar B @few
7g fawr Ot wm ¥ qw fewr § w@
QAT AT TAT Higed pAEAE
R & am gaw wmar qew feed
farm—ug AR = WA W A
frar1 @t @t ®qT # gaafe awd
F a®  fRE ww 500 *FQAF
ok qgw odq dfew suer fed
war faRmrr ?

T A6 AN @) w11
¥ wrile W W@ AT dfew ag
ot 4% €rft ag frw am ¥ fag
gt 7 wrume-frafe & sutare & fag
gt 1 W yar e o sy
9t ®1F -0ur ¥ ? fRg weR
q¢ gg sty #1 o< fafraa T mf g ?
oS 4% AT ST AAr F? IR
WY gT WY W XL qwear @ §
a@ AT eI F Agy & FW

T w7 ¥ wmxy WY AF FT
FreigqnT fFarg va ¥ 17 SRy
g e w7 WM ¥ W@ A
Wt g & F 99wz fEaar
T W ! @y sreed
Fden wT qwag a1 FAww F ar
wra ¥ @R @ oF % o @
20 FAT & & WAM | wWH
st wie frewy Saegy wn
T & SHF  wr  Fdafevee
EIN-TEFT O 94T 7 § | TART
I AT Gl § 960 Far wrfa-
fevory ghf—1g av g9 wor  Ow-
uw ¥ A fwraq fear &) 59 e
Fow AN T3¢ I @R § AE
g W A GIAaT § T waq W
A fmaE #RE ¥ N owet fad
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¥ forar & fir o ¥ oo AT W,
amafafrfa ®1 war wmAT wifEg
afer o oF WY T W@
o fear &1 w@ § ot wmd 17
waeTd @ § SAEr wnr eEfote-
fedaeq gRf, far fefedr gnft wiv
§ #T HWH HI-TART FE W
qar 7@ &) W Ty ¥ A WW
gefafaduw 9 @@l weur @) @
gWr IeH @IF A qvETy 7
sqry At wifge 1 famr w38 § wg
gT @d § A ¥ Qur fawr wv
arer & W 9@y & faw 9@ av
@Y ERAT § 09 T GT®@  FaW!
qgFt darv ot Al ey F-ug ¥
raflr gIyar @, WITR! $§ 9T HiwAT
wifgr: w & foar g & 6 aagw
TaANe 5 woRd Tifwae w4
afeq gz wifead 9 g 73 A%ecdw
EH 1 QAFT WIAT I QFT FT
o7 & wrHr TX AR A 371 o7y
oy ®ede fgar ar & o g8 wwT
e TAw 9 ¥ o fo oqwte-
fa @ e Afew Ter W
ot aff gar & 1 owWer @Y AR
N IF H o fear g1 TR 0@
d5% qgh 97 ar FEE A g @t
WAt §) sAaT & 99 oF feaar

W

|
1

T 9 4 97 IF) oW X
Trls # of A7 g @ § W
IGWRT N oF N ogwm ovEr )
WU Aft @7 G| WA ) FAS
(6) v&t & vaat Wt wiw afgd

CL 6(7): “Any other director
hominated under this section ghall

hold office during the pleasure of
the authority nominating him.”

WA AgvaTt §7 YA CIT WEHT
B oY e wEw & fg wym?

“(7) Any other director nominat-
ed under this section shall hold office
during the pleasure of the authority
nominating him.”

g ¥t & wafidr g, fow &
S® ¥WOT EN SIRGET ®Y @M

qRAzE & aTAH T 78
e W1 FH A qE qAA oy
g fa & oqA¥zg & @7 QT
W & Tmw dady Fr g
e wr @4f, wa ¥ fag
wg faar § % gw @199, g Newvmw
w1, g 91 o dfmg R T

This will depend upon the discretion
of the Government or the authority.
You say here “fees. . .as may be
prescribed”., What will be the fees?
T TN AT %S eI ¥
afasees F1 T FT ag w7 aqwT
g
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Then clause 7 reads:

“(1) The Board may constitute
such Committees whether consist-
ing wholly of directors or wholly
of other persong or partly of direc-
tors and partly of other persong for
such purpose or purposes as it may
think fit.”

What are those purposes? It is a
vague term. For what purposeg do
you want to constitute it? Xindly
specify, kindly let us know what is
meant by “for such purposes”. Then,
whq will be “other persons”?

wW faor o o o3y & @ ag
wegw @ gar f§ fre woh @
wre @, fre W age A &4, o9
N ¥ enfafeder 6, ar ew-
fes-quw &0 = &7, few o
% fag &7, fmy smg ¥ feg
q-wm ¥ o 4 ¥

No person has been mentioned.

SHRI XAVIER ARAKAL (Erme-

kulam): That will be governed by the
rules.

SHRI MOOL CHAND DAGA: No.
You are a barrister, Point it to me,
1 will learn it from you.

Then clause 8 reads:

“The directors and the members
of a3 Cammittee shall be paid such
fees and sllowances as may be pres-
cribed for attending the meetings

AUGUSY 1y, 1082°
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of the Board or of any Commiltee
constifuted in of this Act
and for atténding to any other work
of the Exim Bank"

Nothing is mentioned here.

Then clause 24, which deals with
Audit, says:

“(1) The acpounts of the Exim
Bank shall be audited by auditors
duly qualified to act as auditors
under sub-section (1) of section 2268

of the Companies Act, 1956, who
shall be appointed by the Central
Government . . ."

Will this be done 1n consultation with
the Comptroller and Auditor-General
of India?

A W FT FEEET W T
FATT WTE Tww g, 9@ AT Fc @
wh wf oafl vey W) o
§ tfmiicst @y &)

Why not with the consultation of the

Comptroller and Auditoy General of
India?

T4 AT AX w7 w7840y A1H°€ fwar

g

q8Q w & g wgw  Ww
g fe gat o & ot wrg feqs &
I wfewwg s RN, fer sfer=
q7 WY Iq KRG W RN awg &

fog &1 wff qor w @
7 ot sfAEw URNEETAG | qg WY
w ¥ frmc wd B

Now this js clause 27(2) which says:

“Withaut prejudice to the provi-
gions of gub-section (1), it shall be
lawtul for the Exim Bank to utilise,
and for the Development Bank to
make available the serviceg of such
staff of the Development Bank hav-
ing experience relating tp expart
fmancing functions on such terms
and oonditions as may be agreed
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upon between the Exim Bank and

the Development Bank.”

Then I may add: ‘without affecting
the service conditions of such staff as

may be prescribed’.

foq ® WY @H AT WIS
gfudw ¢ € o ar 7@ QW |

fe s o) sTeved YR, & 8 &6

W7 WY AW 32 ¥ AT
w ¥ foan ger &)

Clause 32(1) says:

“Where any arrangement entered
into by the Exim Bank with a com-
pany provides far the appointment
by the Exim Bank of one or more
directors of such compahy . . .”

Can’t we say: “an the Board of such
Company or of the company”?
¥ @, frfrw ST weE W
™ § THN ¥ owmIrd @ W
frar gorr ¥fem wd T faepw
1% af QA & Wt < gar fam
W 3 o B welhr W
T JER wrw & | weer oy fowr &,
O & yaw ol o g

“. . .for the appointment of one

or more directors on the Board of
such company or of the company. .

SHRI R. VENKATARAMAN: I am
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institution, it has the power to
nominate a Directar in that company
and that js provided for,

SHRI MOOL CHAND DAGA:
Kindly read clause 32. I am reading
from clause 32.

T AT A Ug v WG g
fo w 9w W wefafaeer ¥ &7
W ¥R T @, g wwwen £ fe
weor 48 grr fn s wrad fafaely
F fIX var orw wife sad @
T R T B AT wwant A
o wielfewr v 8 WX IO
IO ST WTHT G GIAT AT
g:

“The banks should opera'e under
the admihnistrative control of the
Ministry of Commerce so that uni-

fied direction is gjven to the banks
for streamlining the operations.”

wiwg & @ ag @war g fr wrrd
fafret & N e @ N 2
WTT, O VAR WYST FlaT o

e g we & garer w10 )

«t wew  fog (gfaw)

ey W, g ST dF  mw
m o kWA ¥ A A
¥ waefe feer walt of & ey
g fe awrTe 35 aT ¥ eromdy
& I o e W wT s ag
o @ & W fafe wear o =
& | W w@r wowr Oy § R g
w7 ¥efaw fuoew &) o
foeer & wd gu TR ¥ fg
X AT A wrfedE aff aw oqr
ot ¢ o fygemr W oA W
T GEAAAST ARe ¥ o Y
Y € | TTRWEE ATHe ¥ ooy
areft safit sefdme & fg
qgweft & & F woftr aff wT anly
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qarEd | ¥ IOy WS FIAT ATEAT

W, FARIT AT
L4

aftaT yg @ Wr g WUFT WIH
oy g & W faate v @

€ o feafs

EEEEEE  r o EREEELEECERTEEECRICEELS
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W ORI ¥ 9 R WA A 9@
wgal wgm fe ww W e oW
W YOI Y e T, e d0 T
Fqar &1 oy §gr fEgqr on@EH, IEE
| FT AN | (THAUAA  ATHRE
§ gArCT g whE w0 gd—
gATT wifaw araT ggF § W ada
AP W BEEr 9w 6 |

SHRI P. K. KODIYAN (Adoor):
Mr. Deputy-Speaker, Sir, I am not
fully convinced of the decision for
setting up the Export-Import Bank.
For the promotion of exports, there
are a large number of schemes
already operating in the country and
there ig also a large amount of Gov-
ernment subsidy and Government
help for the promotion of exports.

Here, in the Statement of Objects
and Reasons, it is stated:

“The Bill seeks to provide for
the establishment of a Corporation
to be known as the Export-Import
Bank of Indig to strengthen and
broad-base the existing institutional
arrangements to meet the require-
ments of internationa] trade which is
expected to grow further as the
country’'s economy mekes further
progress.”

As 1 have already pointeg out, the
Institutional arrangements are already
there. It is now only to strengthen
and broad-base these existing insti-
tutional arrangements. I do not
know how these existing institutional
arrangements can be strengthened by
setting up an Export-Import Bank.
As my hon, friend, Shri M. C. Daga,
hag pointed out, a large sum of
:“meyispmposeﬂtabeinmtedln
he Export-Import Bank as capital
;'Phlla.mﬂoruwuchw'ata
ater stage go upto a larger amount
Which the hon, Finance Minister is
0t in & position to quantify now.
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other Railway
Accidents (Adj M)

In the Financial Memorandum also,
it is stated that an amount of Rs. 50
crores is proposed to be allocated for
the Export-Import Bill in the budget
for 1081-82. I do not know whether
such an amount has been provided
already, If no such provision has
been made and if no such sanction
hag been obtained from Parliament, I
do not know how in the current
financial year...

MR. DEPUTY-SPEAKER: Are you
continuing?

SHRI P. K. KODIYAN: Ves.

—

16 hrs,

MOTION FOR ADJOURNMENT-—
contd.

FAILURE oF GOVERNMENT IN ENSURING
BAFE TRAVEL ON RAILWAYs AS EVIDENC-
ED BY VARIOUS ACCIDENTS-—conid.

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu to move the adjourn-
ment motion,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move:

“That the
adjourn.”

House do now

Mr, Deputy Speaker, Sir, you know
the railways. Without Railways, the
country will come to a stand-still,
You know that it ig the major gurface
transport system. You know how
closely it is wedded to the economy
of the country, You know how
closely it is wedded to man’s life and
living. The position of that Railway
has today become the most insecure.
Let ug see the factual position.

In reply to a question, the Railway
Minister wuz pleased to inform Par-
liament that in a very short period
g;BMbErdwddmhhnutM
978 railway accidents have
taken placal S



